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CENTRAL ACPIINISTftATIVE TRIBUNAL 
All AHAB AD BENCH 

ALL AHAB AO 

******* 

OPEN COURT 

CIVIL ~ISC. CONTE~PT APPLICATION NO. 36/2000 

IN 

ORIGINAL APPLICATION NUPIBER 1709/199• 

ALLAHABAD, THIS THE asth DAY or JANUAftY, 2006 

HON'BLE MR. A.K. BHATNAGAR, ME~BEft (J) 
HON'BLE l'IR. D.R. TilJARI, MEMBER (A) 

*"****************** 

Buchan Shar~a s/o Shri Vidhan Sharma, 
aged about 54 years, resident or KP-19, 
Triveni Bihar, New Cantt., Allahabad. 

1 • 

(By Advocate : Shri S.S. Sharma) 

VERSUS 

Lt. Gen A.N. Sinha, AVEl'I, 
Enqineer-in-Chief ,, 
Engineer-in-Chier's Branch, 
Army Headquarters, Kashmir House, 
OHQPO, Ne'"' Dllhi-110 011. 

?. • Major Gen. Pr ~kash Suri, 

• •••• l~ppl ican t 

The C~ief Engineer HQ Central Command, 
M. G. Road , Lucknow. ---- -

3. Shri R.K. Meena, 
Garrieon Engineer/West, 
Allahabad. 

4. Shri ~.K. Mathur, 
Carrison Engineer/Bhuj. 

5. Shri ~arkenday, 
Garrison Engineer, 
Nalliya. 

(By Advocate : Shri V.~. Pandey) 

0 R 0 E R ___ ..... __ -. 

By Hori 'b~-111..!' .. ~.K. flhatn;igai:, J.M. 
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This Contempt Petition has been filed for punishing 
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the resoonden ts for wilful di a-obedience of the order dated 

07.01.2000 passed in O.ll. No. 1709/199•. The following order 

was paesed: -

" the respondents are, therefore, directed to 
re-rix the pay of' the applicant on the post or 
Carpenter Grade-J in the pay-seal• of 
fta.260~00, during the period from ~arch 1978 
to 1981 and subsequently fix tt'.e pay under 
RPR-80 with all congequential benefits, ~lth'n 
a period or three months from the date of 
communication of this order." 

2. Jt is submitted by the counsel for the itpp,lieant , that 
re sponde nte L have filed Writ Petition No.8288/2000 before the Hon'ble 

HiQh Court against the orcbr of Tribunal dated 07.01.2000 

pasSBd in O.A. No.'1 709/1 994, "' hich waa dismissed uide order 

dated 03.03.2003. "evieu Aoplication uaa also filed, 

which too wa8 dis•iosed uide order dated 29.09.2003 by 

the Hon'ble High Court. 

3. Respondents have filed counter affidavit after eetving 

a copy to the applicant's counsel on 03.01.2005 but the same 

is not on record. IJe have gone thr·ough the counter placed 

before us by the respondanta counsel along \Jith Annexure 1 & 2. 

Learned counsel for the respondents invited our attention 

on para-11 of the counter affidavit and submitted that the 

total final payment of Rs.3,26,060/- has already been madli» 

to the applicant, ~hich ia adnitted by the apolicant•s counsel 

also. also submitted till t entitlement or ACP Il 

hes be en .;ippr oved by a Board of Off ice rs to be convened by 

Chief Engineer, Luckno1.1 Zone, Lucknow end the name of the 

applicant bas also been included in that list. 

4. ~I& have heard counsel for both the parties and perused 

the counter along with Annexure Noa. 1 and 2 aupplied by the 

respondents couneel. 

06.11.2004 ehous that 

.. 

Perueal of tne(Annexure-I) letter dated 
matter 

the Lia under process and the indivicual 
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nd will be granted II ACP immediately on receipt of 

concurrence on Board proceedings fro~ Chief Engineer, Lucknow 

Zone Lucknoy and it has already been conveyed to the applicant. 

Learned counsel for the reapond3nts further stated accrosa 

tt'I! bar that th1e exercise will be co-nipleted within 4 months 

accordingly, 4 months time has been grant.ed,for which the 
ti~/ 

applicant's counsel M consented. 

5. In view or the matter, we are or the considered · 

opinion that the order of the Tribunal dated 07.01.2000 

passed in O.A. No. 1709194 has duly been complied uith. 

A•ccrcingly, the contempt petition · va dia~isaed. Notices 

ie sued to the respondents are discharged. The applicant 

may get the CCA revive by moving applicetion if the above 

exercise• is not completed within 4 months. 

~~~--- \ 

l'lembe r (A) 
v 

Member (J) 

s huklal • 


